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NOTIFICATION
New Delhi, the 24th April, 2018

S.0. 1719(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Metro Railways
(Operation and Maintenance) Act, 2002 (60 of 2002), the Central Government after consultation with the Government of
Uttar Pradesh, hereby extends the provisions of the said Act to the metropolitan areas as specified in the table below,
with effect from the date of publication of this notification in the Official Gazette. namely:—

TABLE
Name of metropolitan area Name of State
(1) 2)
Agra Uttar Pradesh
Meerut Uttar Pradesh
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